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ŝr̂nr îiw  ̂ r̂tr r̂sr  ̂ 

 ̂TfTT ?fh:   ̂  ̂Pp

 ̂   ̂  ̂ ?T|t

*rtr ̂  F̂Tpft ̂  T̂T̂t ??flT ̂  

 ̂  ftr%  «FTTw ^ ̂r̂mcff ^

TO ?R ̂  q?T I  «nR  itT̂ 

fft   ̂?7T̂t  ̂ ^
 ̂ VTT̂tonT ̂  tnf*

I,  TO  ̂ wr̂ ^  ?TT̂

?ft  ^ ^ r̂fro  ̂ft)T T̂T̂ ^

 ̂  I

K. B. M. HotpitAl, Bombay

*253. ShriS.N.Dast  Will the Minis, 
ter of Health b: pleased to state :

(a)  the progress made towards the 
setting up of a Rehabilitation and Training 
Centre for the crippled at the K. E. M. 
Hospital, Bombay; and

(b) whether any other State has sought 
the aid of the Centre for setting up a similar 
Centre ?

The Deputy Minister of  Health 
Shrimati  Chandrasekhar) i  (a)  A
statement is laid on the Table of the Sabhs. 
[5w Appendix I, annexure No. 65] .
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(b) No.

Shri S. N* Das s  May I icnow whit 
proportion of the tot̂ expenditure incurred 
on this schemê both recurring and non
recurring, will be borne by the Central 
Goverm̂ nt and what proportion will be 
incurred by the other parties concerned?

Shrimati  Chandrasekhar: One-
third of the total expenditure will be borne 
by the Central Government, one-third by 
the Bombay Government and the remaining 
one-third by the Bombay Corporation.

Shri S. N. Pas: May I know what is 
the number of persons that will be taken 
there and whether crippled persons from 
other Sutes also will be taken to that centre 
for giving them training ?

Shrimati  Chandrasekhar: To
start with, there will be a limited number of 
patients, the number will be about 50. 
1 think patients from all over India will be 
taken.

Unclaimed  P. & T.  Stores 

ShHQidwani: Will the Minis-U4« Shri Uidwani: Will the Minis- 
if Communications be pleased to

state:

(a) whether it is a fact that P« & T. 
Stores valued at Rs.  i68j/- were lying 
unclaimed at a Railway Station;

(b) whether the goods have been taken 
possession of from the Railway Station by 
paying demurrage charges of Rs. 2650/-;

(c) if so, for how long the stores were 
lying unclaimed with the Railway Depart
ment; and

(d) whether the responsibility for the 
delay in clearing these  stores has been 
fixed?

The Deputy Minister of Communl-

__________ ___ [S$e
Appendix I, annexure No. 66].

Shri Gidwani: What is the total
period  for  which  the demurrage of 
Rs. 2,650 has been paid for the stores 
valued at Rs. 1,695 ?

Shri Ra| Bahadur: That.has been 
given in the statement.  ‘

Shri Gidwani: What is the period? 
It has not been given.

Shri Ra) Bahadur: The period has 
also been signified in the statement.

Shri Gidwani: In  the absence of
any indicative markon the package, why 
was  the  Postmaster-General,  Ambala, 
intimated now,  and not earlier, and what 
was the period of time taken after the 
Postmaster-General was •intimatedf




